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C.n. NG. 172/1992 JAT: OF DECISION: | 29>
SHRAL CALUDU & ~NOTHER e e »AFPLICANTS

VS,

UNION OF INUIA & ~NOTHER .. RESPONIENTS

CORAM
SHAI J.P. SHa’aMA, HON'BLz :M3ER (J)

RC] THe APPLICANTS »..3HAL 5.K. SAWNEY
FOR  TH: Re3PONDzNTS +- .34l LAKHBIR SINGH,

P INSP=CTCOR, DZPARTLENT AL
AePRE 5 NTAT IVE

L. hneth r Reportars of local pap2rs may be
allouvad to ses the Judgemsnt? ")'

2. To be referrsd to the Reportsr or not?

Me

JUDGE Ve NT
(QELIVEREL BY SHRI J.p. SHAAMA, HOM'BLE LEMBER (J)
Apolicant No.2, Ram Nath is ths son of apolicent

N: .1, Chiddu. Both of them jointly filei this anolication
® under 3ection 13 of the Administrative Tribunals Act, 1985,

aggrieve ! by the order :dt. 24.1-.139] passed Hy the

Jivisional Sup rintending Znginesr, North:rn Railway,

New Delhi vheraas the impugne | order was issusd to the

acplicsnt No.l holding him unauthorised occugant of
Aeilvigy quartsr No .13/6, Sarojini Nag.r, New Lelhi aftar

retirement on 3C .6,1982 informing him that proc== 'ings
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undar 3action 19C of Rallway Act, 1939 will b= started
again-t him for recov-ry of daemagss as well as for

=viction anS furth=r forevery one month of unauthorisad

retention of Aailwey quart r, one set of post-ratirement

pass s will be disallowed.

2. The appliceants claim d the reliefsthat the

notice dt. 24.17.1991 (Anrexursa Al) be vithdrawn

and further allow the applicants to remain in occupation
of the Rail'ay Queért'r '».13/6, Searojini Nagar,

New Jelhi aofter ragularis ng thesame in ths name of

the son, Rem Nath. It is further praysd that the
reshondents be directed to pay DOCRG payable to Chiddu-

spplicant No.l on “is retirement on 3C.11.1982, which

hus been illegally withheld and slso at the murket rate

of interast till the date of payment. Furth=r it has been
praysd that the respondents be dirscted to allow post
retirement pass s to avplicant No.l, which haye bHe=p i1l=gally

withheld,

3. The respondents did not file any counter. Howavar,
on th® date of hearing, i.s., 7.2.1792, the deapactmentsl
repro-sentative fil=d a4 short reply on bahalf of the

respondents stating tharein that the imougn=d orders

withdrawn and aoplicant

&

dt.24.17.1991 and 17.1.1992 have heen
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No.l, i.e., Chiddu will not be disposs:ssed from

the Railway quarter until any Reilway accommodation is

allottsd to the son-a'plicant No.2, dam Neth as p=r his
entitleme at. It is »lso statad that the DCRG will be
releas=d in favour of the apnlicantNo.l, Chiiddu as per
Extant Rules. It is also stated -thut post retirement

peésses will be relegased.

4. However, the learaed counsel for the applicant

T o~

nressed that since the LCAG has been withheld after

retirement of the apolicant on 30.11.1982, so the
anplicant is entitled to masrket rate of inter=st from
1.12.1982 till the date of paym=nt. Thelegrned counsel

for the applicant has nlaced his claim on the basis of

the authorities*®

5. In the above circumst.nces and the clesr position of

lew, the impugned oriers have bsen withdrawn and the post

*
1. State of Kersla Vs. Padmanabhaen Nairp

1985 5C 3%6. ’
Z. Wazir Chand Vs, U.s.I.,

decidad by the Full Bench of the Princi -

25 101990 incipel Banch on

3. gnion gf Iniia Vs. Shiv Charan,
decicded by the Hon'ble Supreme Court in Civi
Appeal No.2002/1990 on 23.4.1990. Vi

4. Do‘lo Kapoor VS. U.OOIO’
198C SC 1923.

5. Amrit Singh Vs. U.O.I.,
1938(4) SLJ C.a.T. 1C23.
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retirement passes have been ordered to be raleassd by the
department itself and also considering the allotmert

of a quarter in the name of aspplicant No.2. So thepnly
dispute remains that of payment of intersst on OCRG,
which the respondents are also releasing in favour of

the retired employse, Chiddu,

6. In view of the above, the respondents are
directed to pay simple inter=st on the unpaid amount of
DCRG to applicent No.l 3 10% p.a. from 1.2.19383 till
the date of payment. The dpplicaetion is disposad of,

accordingly with no orders as to costs. Dhe O e
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